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Andhra Pradesh Charitable and Hindu Religious Institutions
and Endowments Recovery of Surcharge and Contribution
Rules, 1987

In exercise of the powers conferred by Section 148 read with
Section 153 of the Andhra pradesh Charitable and Hindu Religious
Institutions and Endowments Act, 1987 (Act No.30 of 1987) the
Governor of Andhra Pradesh hereby makes the following rules as
the same having been previously published as required by sub-
section (1) of Section 153 of the said Act.

1. Short title :-
These rules may be called the Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments Recovery of Surcharge and

Contribution Rules, 1987.

2. The requisition referred to in Section 148 shall be made

(i) if it relates to the recovery of Contribution and Audit fee payable
under Section 65, in Form-I

(ii) if it relates to the recovery of costs, charges and expenses
payable under Section 67, in Form -II.

3..:-

The requisition referred to in sub-section (1) of Section 1148 shall
be, in form-III.
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